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PREFACE

The Committee on Public Undertakings selects a few Public
Underakings every year to make a detailed siudy and to submit a Report on
them to the Parliarment. Besides this, cerlain common aspects of working of
various Public Enterprises are algo selected for making a horizontal study of the
chosen aspect. In connection with the examination of these subjects, the
Committee undertakes study tours to various places with the permission of the
Hon'ble Speaker. While studying the selecled aspect for herizontal examination,
the Committee are also given an appraisal of the general working of the Public
Enterprise concermnad during the tour. During expositions, several difficulties /
constraints faced by the various Public Undertakings are brought to the notice of
the Commitiee requifing some intervention by the Committee to help improve
functioning of the Undertakings concerned. The Commitiee, therefare, felt that
some observations / recommendations may be made in raspect of those
Undertakings although they have not been ssleciad for delailed sxamination.

2. The Committee, therefore, proposed that after the campletion of
avery study tour, the Committee may gel study four Reports prepared including
ubservations / recommendations in the Reports and tay them on the Tables of
the Houses of Parllament regularly and also forward copies of the Reports to
Government / Undertaking concerned for taking appropriate action on the

observations f recommendations contained in the tour reports.



3. % In arder to adop!t this naw procedure, the Cammitiee on Fublic
Undarlakirgs at ils eilling held on TV Seplambar. 2000 passed a Hesolulion 1o
this sffedt m terrra of Auke 281 of the Rules of Procedure and Conducl of
Business In Lok Sabla and submitbed the sama far conskderalion and orders of
the Hon'ble Speakar, Lok Sabha, Hontle Speakes, Lok Sakna acporded his
appreval to it an 207 November, 200D.

4, Aocordingly. the Commitas decided 1o lay the Study Tour Reports
relaling t the discussions it had with the officials of the underakngs examined
during Eneir wialt 10 Guwahab, Shillerg. Calcutta and Darjeeling freem g 1o 12
June, 2000, A copy of the bour programme is anaaxed {Aanexure-1). Thie Stoly
Tour Report partains to Indian Ol Gorporation Lid. with whom the Commillee
held discuasian al Guwahatl on 5% June, 2000, The Cammiltes considered and
appeoved e report at is siting held on 17" November, 200G

3. Thoe Commilea on Pebtic Underlakings woukl ke 1o axgrass their
thanks to the Indian Qil Corparallan L1d. ll:-r. peawiding Facililies during the visit of
tha Commiltee and far Bupplying necassany matarial and Infarmadlon required In

connecilon with the study 1our.



Z, - They would & ke o place an racard thalr sanse of appracigtion
Tor the Invalvable asalatance randevad 1o 1hem by the officeale of tha Lok Sabha
Secretarial altackad to the Commities.

PROF. VIJAY KUMAR MALHOTRA
CHAIRMAN
COMMITTEE ON PUBLIC UNCERTAKINGS

NEWY OELHI
DECEMBER |~ , 30

AGRAHAYANA 2 1622(8)




“STUDY TOUR NOTES" OF THE COMMITTEE QN
PUBLIC UNDERTAKINGS

Dscugalon with the Qfflclals of lndizn Ol Corporation et
5 wwahati on 57 June, 2000.

1. At the autesd, 1w Chaiman, Commbites on Prblic LUrdartakliy: made
Jpening ramalke and mouasied the Chaiman, Indian <l Carpavation in give a

brief aecount of the watking of ke Comporadlons. -

2. Thee Chairman. Indier Ol Corpomhan Infored the Commidtas tat (e
Irdian Cd Carporatkon v Pndie'a langast 8rd ordy Indian Gompany 1o hgure o
Forune S00° et oF the workl's [engas! corporations wilth 27E™ ranking, Among the
pelrokeun refining companies covared in the llstng, A renked at he 16 place.
Thi Corporallon has bean gfding 1o the refining capacity cansisbenthy by way of
daboiieneckinpirevamping at well as by Insallatien of grapzroote Unll=refirgriag
t¥mards ackipang selt-sullicency in the f21d of o refimng In the countre, As g
resull, the total rafinery capacily of tha Carpoerakon which was D.7E MMTA In
84 when 106G wieE farmed, has incressed 1o 35.55 MMTA Bs o 1.4.2000 The
Corpordtion & oparaing ¥ orefircries at Guwahati, Bargunl, Sujarat, Haldla,
Malhura, Panipat ard Dighoi with & comblined SRpacly of 36,55 MMTA.H has the
S0Unines largest natwerk af on-land eruda of and product gipelinas af 6435 k.
with a camblhes capacity of 43.45 MMTA. Songtand 1echredagy upgradalior nae
'enaﬂled bodh refinerkes ard ppelinge ta exgistar awar 100% rapaciy wlikalion.
T Corparmtion maels 55% of petroleut eroduct consrmplicn of the eounlry
';'h& Corporallon has 185 bulk temilhaks and depota, 55 LG hottAng plants and

d2 Avigtion Fual Stations The matketngidistnbution network 13 rdmilnElradivaly
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supported by 4 Regional offices, 15 State Offices, 31 Area offices for LPG and 42

Drivisional Offices,

3. The Chairman, IOC has informed the Committee that In oroer to ensurs
better customer service, IOC has enhanced the dealer netwark for distributing
the products from the storage points. As on Ist April, 2000, the Corporation has
7252 Retail Outlets, 3430 SKO/LDD Dealerships, 1314 SERVD Shops, 5033
Consumar Pumpg and 3251 LPG Distributors. The Corparafion is operating 41
Consumer Service Cells in Divisional Offices and a Customer Service Cell for
LPG at avery Area Offica with a view to ensure that Cusiomars' prievances are

suitably addressed and resclved.

4, The Chairman, I0OC has also informed the Commities that the formation af
Navratna Board hes resulted in higher autonomy to the Corporation, especially in
the area of making investments. The autonomy has speaded up the decision
making process, allowing the Corporation to act more quickly in making
investment decisions. However. the Navraina Board's power on establishing
financial Joint Ventures are limited to.-
a) Rs. 200 crare in any ane project.
b} 5% of the net worth of the PSE in any one project.
c) 15% of the net worth of the PSE in all joint ventures/subsidiaries
put together,
5. The Chaiman, I0C has also informed the Committee that the
Company aspires to becoms a major diversified, transnatlonal, infegrated
energy Company. Jt is augmenting its infrasiructure and harnessing new

business oppertunities in petra-chemicals, pawer, fube marketing, exploration

and production, LNG fuel management in India and abroad, The Company has
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entered into joint venturas which include Indfa-Mobil for premium lubricants;
' Avi Oil Tanking fnr defence aviation |lubricants; Indian Oil Tanking Ltd. for
tankage Infrastructurs; and Paironat Indim Ltd, for pipslines. Another Joint
venture has been formed with Petronas, Malaysia, for setting up LPG import
facilities at Haldia. An agreement exists with Air BP in the area of aviation fusl
services. Memaranda have been signed with Marubeni of Japan; Emirates
National Ol Cormpany of UAE; Patrotrin of Trinidad and Tobago; for
collabaralive ventures in both upstream and downstream areas. An agrasment
has been signed with Amoco, USA for manufacture and marketing of Di-

Methyle-Ether (DME) in India.

d. Tha Committee have been informed that the productivity of
Guwahati/Digboi Refinery is comparatively less than the productivity of the
other refineries of the Company. The main reason for less productivity is that
these two are the oklest refineries of the country with very old technalogy and
they are having comparatively small installed capacities. The per rman
productivily of Guwahat-i and Dighoi Refineries is 1069.00 MT/Emptoyse and

393.93 MT/Employee respectively.

7. The Committee have also been informed that Hydro Treatment
Faciities Projecl at Guwahatt and Digboi Refineries at a cost of Rs. 497 crore
and Rs. 343 Crore respectively are under construction and are likely to be
completed by Fehroary, 2002 The Hydioheatment Unit (Capacity S00D00
Tonnes per annum at Guwahatli and 330000 Tonnes per annum at Digboi}

alongwith associated facililies viz, Hydrogen Unit and Sulphur Recovery Unit
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are being sat up to improve the quality of HSD in respect of Cetana number
fram the axi51in§ level of 42 (min) to 48 {min}. The project also envisages
upgatlalion of LD samponen, beskles knprovamant in lhe emoke point of
raw kerogena with the objective of diapensing with KTU operation where toxic

502 is used as solvant.

8. The Committee hava also been informed that the Guwahati
Reflnery has well established pollution control systems in place to deal with
the environmental pollution. The imporlan measures baing taken are as
under:

Air Pollution Control Measures

i Use of low sulphur infernal fuel to control Sulphur Dioxide
amission.

i) Implementation of Energy Conservalion measures.

i) Installation of Floating roof tanks for storing crude and producis

having volatile hydro carbon.
v Closed Blowdown system and safety Release System to amest

retease of hydrocarbons during aperation and emergencies.

Y) Slack Emission Monitoring
vi) Hydra Carbon leak survey.
vil) Tree plantation and Eco-Park Development.

Water Pollution Control Measuras

(0} Segregation of Contaminated Waste Water and store water.
gii) Treatment of Waste Water.
{iii) Discharge of treated effluent through long distance pipeline in the

downsiraam of receiving body.



{iv Recycling/Reuse of treated effluent n rafinany.
v Regufar monitaring of traatad efluent qualily.

Suwahali BEedlmery is certdied with [S0-14001 Environmaral
Management System since 1537, The Commitles hava ako been informed

that the Guvahadl Refinery is kaving Mulli-Her Sefaty Managament Systerm.

9. When asked about the views on disinvesimen n |1QC, bthe
Cammtae have been informed that Disimvestmant of Govarnmend slake in 10C
may facilitate 1he flowvalng shjectives:

€] In lina wilh tke Gowt. policy of economic raforms In 1he country .
various sectars are being opened up for privets pleyers and
herefora, tha Governmen! = disinvestng He holding i
Sovernmerd companies cperaling in this sector. Qil & Gas sactor
in ladia s bging deregulated in phases ard simuFareausly
Gowernrment 1s in the process of divastmient af its stake in various
all and gas companias.

N Refining sacior has teen deregulalef. Pricing for all praducts
except M3, ATF, HSO, LPS and SKO {for Pubkc Disklibuion
Systern] Mava alao been decontrglled .

i} This has resubed in ibe aniry of a number of privade mulinatioral
plavers in the ail and gas industr;;'. which was W now m the
exclusive domain of 1he PSUs.

{lw) In order 10 mest 1he challenges of increased compedition, there is
an agani need for adminsiralive and operational flexdbiliy.

Disinvestmeat wil also xwalva ircreasing  participation  of

amployees in equity capital and prowiding sufficierd fiexigility and incenbve
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systems to these enterprises so that it can function in a manner which would
il:nprnuu productivity,

10. Whan asked why raallatio targets ara not fixed in order 1o avold
cost and time overruns, the Committee have been informed that in order to
avoid problerms associated with conventional approach in earlier projects which
3r088 due to invglvement of mulliple agenciss, 10C has adopted the LSTK
(Lump Sum Turn Key) route which has proved beneflcial In recently completad
DHDS projects at all the four 10C locations viz. Gujarat, Panipat, Mathura and
Haldia. In this mathod, the entire job of engineering, procurement and execution
is awarded to a single party. LSTK approach ensure a single point for effective
ceordination. With this approach, there is full confidence in ensuring that thera is
no cost and time overruns (appraved scheduled vis actuals) as the LSTK
contractors have a good motivating basis of bonus as also reasonable concern
for the panalty envisaged in the contracts.

11. When asked to explain whether Hydreotreatment plant is required
only for Refineries processing Assam Crude or for Refineries processing other
typa of crudes as well, the Committen have been informad that in the case of
Assam Grude processing refineries, the base Cetane Nurmber of HSD Is about
38-40 and the sulphur content of HSD is about 0.2%WT. In order fo mest the
revised BIS spacification of 48 Cetane Number of H'SD. facilities for
hydratreatment are required at Assam Crude processing refineries. Further,
Hydrotreater will help in upgradation of LDO to HSD. In refineries processing
other than Assam Crude, the base Cetane Number mests the requirement of 48
Cetane in HSD and accordingly hydrotreatment of Diesel Streams was not

required.



et e e . s . - —

(Figs. In% WT on crude)

IOC Refinaries Hydorcarbon Loss

Barauni 0.28

Gujarat 0.24

Hakiia 0.37

Maihura D.38

Dighoi 0.82

Panipat 0.80

14, As regards the international refineries, the loss varies generally in the

range of 0.2 1o 0.3%. However, this is totally dependent on configuration of

refinery operations.

13.

On tha question of security measures taken at the Guwahati Refinery

and other refineries taking into account the threat perception, the Committee

have been informed that —

()

i)

(iii)

{iv)

(v)

Security at IOC refineries including Guwahati Refinery, (but
exduding Dighoi Refinery), is provided by CISF, Ministry of Home
Affairs. Security at Digboi Refinery is looked after by departmental
security personnel.

Security arrangements are reviewed regularfly and close co-
ordinatian i1s maintained with District Administration and local
police autharifies.

Lapsas, if any, cbserved during the course of spcurily roviow are
taken care of immediately with the help of concerned agencies.
Apart from manning all strategic and vital points, all vulnerable
areas are manned by armed guards, Regular patrolling both inside
and outside is done by security persannel,

Surprise checks at odd hours are conducted by senior officers.
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(vi) Combing operaticns and mock drills are caried out by
CISF/aecurlty personnel.

{(vij) Checking aof all man and materiat entering the refinery premises is
carried out regularly and nobody/no vehicle is allowed entry without a
valid gate pass.

(viiy With a view to further strengthening the Access Control System at

the KOC refineries, action for progurement and installation of
Electronic Access Contral System with Photo Imaging/Bio-Metric
Finger Print Facility/Proximity Cards and Turnstile Gate has been
initiated.

(ix) The issue regarding sirengthening of security coverage in the
peripherat areas has been taken up with the concemed State
Governments through MOPE&NG/MHA.

16. There is high threat perception to the cil installations particularly in
the North-Eastemn States. Full cooperation of the State Govermments is needed
to counter security threats from extreémist groups.

17. When asked why capacity addiion in Guwahati Refinery is negligible
in the last 36 years, the Committee have been informed that the reasons far low
capacity expansion of Guwahati Refinery is due to Inadeguate availability of
crude oif from Assam Oil fields, There is limited demand for products in the
North-East region. Even at the present leve! of Guwahati Refinery throughput,
around 30% of Guwahati product was required to be maved out of N.E. region in
1999-2000 and total refining capacity in the NE region far exceeds the product

demand.
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14, When asked whather 104 15 aaploring any poeadallity o wryart srude
all from the Cemmonwealth of Indepandant States (C15] of Fxtrer Soviel Unlon,
the Committes hawe been informed thet the pollical developmants in the Farmer
Sowiet Union In the earky 19680, led k2 he indeperdence of several counries and
subsequertly the fermation of ibe Commonwealth of Independent States (C15].
Amang 1he CIS Countries, the major ermducers of ail are Rueeia, Keazakhstan,
Azerhazijan, Turkmanlatan and Uzbakz=lan. Rissia s tha krpest pil preducar in
ihe CIS falkwsed by Kazakhstan and Azertaijan. Howewer, Kazakhbskan ard
Azerbajan are bnd-lacked countmas. Prior to the 19805, ferm contracts with
Russin gccounted for a large partion of crude ok angarte. However, sorsequenl
e the palitcal developrments in Russia, since 1he year 1904-35, there have bean
no impons 21 grude ail products frem Russian compardss ta India.

18, India's il impors can be broadly dasaified as High Sulphur crude
oil imgarts and Lew Sulphur crude all impeats. The High Sulphur erwde all
requireenen’s accowmt for about $0-T0% of the lolal requiemants and are
essentially mat by mpert of cruda all frem tha Middle East reglon which is a large
praducer of mgh sulphur erude ofs. Glven tha praxmity af the Middla Easl region
1o fndig, 1he Middie Eas1 & the natural market for Indla. A large porillon of the low
sulphur crude o requirement [aboul 23-40% of batal crude gil requirameand] I3
genarally irrgarted frorm West African ragion Lhrough tenders basad on ecorasmic
rorgideratcns. Bame guantty of low tukhur crude oils s Imporded {from
Malaysiz. Since the Russian erude ails fall under high sulhur catagory, they
hawve o competa wilh olher high swphur -e:rLr-:Ie- pils of Middle Easl. Howeyver,
given ihe lang dislance of ransperaion fram Rueeia lo India. the Russian cruds

ail suffare from freighl dis-econoery as compared with Midd.'e East cnuda olls.



20. Whh ihe wizhdraval of the Administared Pricing Mechanism (2P0a)
fcr ad nit redinndan b 15 LR ginoe Al DR ) he ceprastis gil s2clor refiperias
pay inlematiannal peeces for crude of retelvad by e ane 1acelos intemsilonal
ceoduct prirgs Further, e domesilc oll aecter PSLI refineries kavs o comaets
with Joant Secton'Private Sector redfirerias. Considesng the abawe, refinery
ecomics is The pirme determinen) for sedaction of cruda oil.

21, 1 tha post APM ecenarle In which damsstic all refinenas arg
curmanily aperaling, the refliany aconomics ie greally Influenced by 1he crude ail
processed. PSLU od mfinesias ere raqared 1o gompeée with joint seclonprivals
refineres. Tha impored crude pi seguiemenis of "5U rafneries In Indla ara
largely met from the Middle Easl region which, given s proximity ta Indla, i a
nedural and comreercially allractwe market far cil mports. Howsyer (2 ancourage
diversilication of the erude ail bassed, a niembar of crede cils of diffarent ragions
like ihe Far East, Middle Easl, &frica, Marth Sea are moiuded in lha iandars and
purchas=s area made an compelitve hasia. Cryar the caat few years. there has
been no encauraging rersonse from the Cil Companmas of RussiaiCIS coumtas
far crude cil supply ko India. Accordingly, approwal of the Gowesniment for crude
md imparts Threugh tarm ~onlrecks doas not provkde {or mparts rom Russlacls
colEntras, Hawawar, cruds ils of Russiathzerbaian are Ineleded In tha 1endars
Tor ial proczasing. IT ihe ~rude oits are found suitable for processing, term
contracts for tha same car be considered by (06 1.'!|1I11 prior Gowernrment approval
ard within the palicy framework in Yogue.

22. When asked whal steps lhave been {akem to face compelitbon Trom
privala players lika Ralimce. 1he Commitiae have bean informed that the 1007
., refinenes ase mesily lorated intand and are close to demand centres. With 1he

vast pipelines and mesketing nelwark, I0C |s in a better position o semvics he
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customers and is better placed compared to Reliance which has its single

'Iargeat refinery In Western sector, where the total refinlng capacity Is in excess

of demand . |OC is prepared to mast the compsiltive challenges. Tha varlous

steps taken by the Caorporation in this regard are as under:

1. Restructuring of the marketing set up;

2. Re-engineering Lubricants and Aviation operation of the
Marketing Divislon.

3. Upgradation of the Retail Qutlets.

4, Conversion of Dealer Owned Dealer Operated Retails
Dutlets, into Company Owned Dealer Operated Outlets.

5. Long Term Agreements with major customers.

6. Introduction of information technology to increase the
efficiency of operation and -provide betler services to the
customers.

7. - Upgradation of secondary processing in refineries far value
additian,

8, Benchmarking refining end pipeline operaticns  with
international organisations.

B, Cast reduction of operation,

10. Implementation  of “Manthan™ Project ie. Information
Technology ERP solution - for good cennectivity.

11. "Manpower optimisation.

23. When asked what steps have been taken for cost reduction in the

Corparation, the Committee have been informed that continuous steps are being

taken for cost reduction in the Corporation. As raw material cost constitutes aver

90% of totai cost of input, measures have been taken to optimise the raw
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material cost for improvement of profitability. Besidas, varlous steps have alsc

been taken to reduce adminlstrative and ather expenses,

24. Un the question about the criteria for selection of LPG bottling site,

the Committes have been informed thai criteria for putting up a new Botting

Plant gre given below:-

1.

4,

Enrolment plans ara finalised by MOP&NG on industry hasis
considering the waiting list and the availability of LPG etc.
Year-wise all India/state-wise packed LPG demand is then
worked out on tha basis of existing customer strengih proposed
customer enrolment and the per capita consumplion pattern.
Taking into consideration the projected demand and the
capacities of existing bottling plants, future plants are decided
state-wise on industry basis. Capacities of the plants are
idenlified based on supply-demand analysis of 1he consuming
centres and approval of MOP&ANG/QCC is obtained.

Locations for the plants are dacided considering the

. consumption cenires and economical movemnent of bulk LPG.

Once the place for putting up a plant is decided, suitable land is
selected where proper infrastructure facilities like power and
water are available. Risk analysis is caried out and
environmental clearance is obtained.

Considering invesiment and the operating cost, economic
viability of the plant is warkeg out so as to achieve the desired

RR i.e. minimum of 15% IRR at 8% mark up on CIF value.
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25, It was painted aut that sibce 1993, no new gas connection hes bean
istansnd by the gas agancles operating In the Chhepra Distrlct. Tha Commitine
have baan Informad that the walling llal of 48587, as on 1.412.60, wouid be
riegared In the year 2000 through M/s. Shiv Enterprises.

28. 0n the guestion of appolntmant of Handicappad persons and
tl=aranca of backleq for handicapped, the Committen have baan infarmed that
the Comaraticn Ia Implamanting tha provisians of 3% resarvalion for phyaiealiy
handicapprd and disabled persens in latter and spirt. Tha minlinum qualifying
marks for tha test and/or interview are relaxed far PH persont. They ara qloo
exempted from payment of applicatlon lee. The number of vacancies regarved
far PH parsons apainst the vacant pests filled during the year 1599 weare 17.7 &
10 in Group 'A', 'G* and ‘D' reepectively and againel these 15.7 and & FH persens
wete recruited in Greup 'A" 'C' and ‘D' during tha year. Thig could be achieved i
spite of the constraints ke Insulficient number of :uitabks PH candidates in
Group ‘A’ pests and in Group 'S’ lechnical pogts. As on 39 Mareh, 2000 1he

total backlog including carried forward resetvations from previous years s as

Lnter: .
Broup of posts Na, T 1“”7 :
A 14 S
E 7 0 g 7= iy X0
D T T A g
27. The backiog of 1€ in Group *A" will get reduced further due to racant

clarification dated 10.5 2000 by the Ministry by which 3% reservation iz to ke
mada only lo the identified posis in Group 'A'. This backlog is likaly to be

liquidated in the naxt batch of recruitmant of officars/enqineers for which written
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test has already been conducted on 28™ May 2000, As regards the backlog of
Group 'C" and D¢ respectively, Units/Offices of the Corporation would be rnaking
apecial afforta to Induct required number of PH parapns,
28. When asked why the inventory Jevels are high, the Committee have
been informed that the Inventory level of atnres_ & spares has been kept under
check. Inspite of new projects and increased activilies at the existing locations
and installations, the inventory level has been showing decreasing trend. With
the implernentation of angoing Info-Tech project ‘Manthan', inventory lgvels are
@xpected 10 be reducad further.
29, Cn the guestion of experiences of warking with various J\ Partners,
lhe Chairman, I0C stated that experiences with them are good/satisfactory.
40. On the guestion of sacial welfare measures, the Committee have
been informed that the Board of Directors of Indian Gil Corporation in 1984 had
approved implementation of rural development/social welfare programmes for
villages surrounding the field locations as a measure of discharging
Corporation's social responsibility towards the neighbouring community. The
Cammunity Development Programma adapls g multi-discipiinary approach
incorporating health, family weMare, education, environment protection, drinking
water and sanitation, empowerment of wamen and other marginalised groups.
During the last 5 years, tha following amounts have been spent by the
Corporation  towards Community  Devalopment activities  including

donationsicantributions -
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41, Wilh a view {0 anhancing competiiiveness af SC/ST pesgla, K2 has

been operatng & Scholarskp Scheme for SCAST studands pursuing their shidies
in Englneering, Medicing and Business Manapernent sinoe the rcademic WeAr
1984-B5. Scholarship @ Rs. S300v- per mondh is awaded to S0 atrdents

[Englneering -25, Medizina-15 and Businesa Managermant-10) AYary pear.

32, Vénan asked how the capechty ulillsation of the Plants compared wilh
the cagacily utlisation of marpower Bath in terms of quality and quantily. 1he
Cotrniltes hava beea informed that -while capacity ufilizetion has been more
than 100%, thera has baan & consislend improwersent in ulilizetion of Manper
bodh i berrns of quantty and guality.

3, Whan asked what steps have basn iaken for preventin of

adulieration of Pedrolum Producls, the Cammitee have basn inforsed that



rermedial measiras tekan by the Qil IndustrpiGowenment for prevesion of

Bdubemtian of padrolEUuM gresqucls are an pdere
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Daplng of Kerceats with Frrdfural — Furfural doplng in
done at meger kecatkad ir the coundry.

Blug Byslng of PO3 Korosene — PUS SKO & dyed bl in
arkeur by pravanl diversian and bleck markebng

Actfeh at ZSwepply pointe — Seafmp of tank larrkes by

numbe-ed g*als and recording It number on 1he Invokse.
Inepaclat —Fe=pular Inepeclors are cartiad oul by OF
Companireidont Indusly Teams <Jualily checks are carriad
aut during |rapesiion. Surprise ingpaciiong are conduestad &
FeO= by Ol Gompanies lhreagh Mobile Laboraloios

Foaling — Saaling of latalizare o1 Gisgensing Pumpa fo
rravant manipulzlicn of total saks figures,

Inlroduciion of Ex-l =uppliee of MS/H2D o preverd an-
muta adult=raion on asxparinenta’ basle whhln FOZ
Meeryl, Jedhpur. Surangabad,

Lxtang Testmp Equepmart {SFR Ehginns) for MES.
Intreducdben of Delivegrad Supples of SEO by QIl Companing

ta vahoealars o preswant en-rouo disgrsloan

Custerner Bighip [heglay Goards prowkded al ROs gring 1he

quality checks Ihat can ba caried o by the cuglamers.

SuggeationiCom plaint Book'Box availahla at Ris.

Cltizer's Gharar awvgilable @t BQp . The Chartar e
defailed pracedure lor chacking adulleralion as wall a5 The

ZuBatarmare’ righl=
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{n Sampling — New sampling procedure has been introduced
to identify the point of adulleration,
(m} Vigllance Drive — For effeciiva nactlian, speclal viglance
drives are organised from time to time by MinisingQil
Industry.

{n)  Marketing Discipline Guidelines

34. When asked whether lead has been completely aliminated from pedrol,
the Chairman, 1QC stated that productlon of entire petrol as Un'eaded has been
started at all 1OC Rafinarias gince Oct. 1989, In no refineries, lead (TEL) Is added
in petrol. With effect from 1.2.2000, only unleaded petrol is being supplied

through 10C dealers al! over India.



OBSERVATIONS QF THE COMMITTEE ON INDIAN
OlL CORPORATION

NEED TO ENHANCE NAVRATNA POWERS OF THE
BOARD OF 1QC

The Committee find that under the Navratna dispensation
the lndian Gil Corporation has been empowered to take investment decisions
and as sueh it has helped in speedy decision making. The Committee feel that
this power would really make some meaning if the limits fixed for establishing
financial joint ventures are enhanced reasonably to a high order keeping in view
lhe large magnitude of the investments that are required 1o be made in the oil
sector both downstream and upstream. Therefore, the Committee recommend
that the. Government shoutd immediately increase the limit of 15% of the net
worth of the Public Undertaking .ln 6% of the net worth in all joint
venlures/subsidiaries put together. The power already vested in this regard is
grossly inadequaie nnd there is an urgent need for producing more in the uil

seclor and, therefore, the Commilics recommend Lhul the enhancement ol power \ ;

. 1
Mty be decided within three months of date of reccipt of this
recommendation,

L]

[Action : Ministry of Petrolenm, Ministry of Heavy Industrics and
Publi¢ Enterprises |

PIPELINE PROJECTS

The Cammittes find that a large number of projects including
pipeline projects arc held up due to delay in grant of environmenlal clearance to
the projects and the Corporation has to approach a number of Ministries in this

regard . The Committee, therefore, recommend that the Government should



innhediztuly wonaider the quoalion of gratl oF snviveindaenind clontnies
prodesta by the adiminisieative Mintsiry by taclf by catablishing Speciol
Linviroomental Clearance Culls wilhin ench sdministrative Ministry so thar L
fiere wid sl over run o project saceutica 38 sompletely slininnted an s

cout.
[Acliog - Minisky of Pedralenrm, Minisicy of Environment ancd
I'oraeta)

LAYING OF NEW PRODLS T P ELIRES BY (4L
COMIPANMILS

The Commitice node that Talronel India Ltd. (PILY wdertakes the
implemchtatiun of omay product 'i'.-i]:-clinc wujum::- in lhe country and Ol
Cunpavive Lhemselves aze not now pertttted w endorizke the job of Teying aow
pruchet pielines. The Conareittes Gl 1wl aoessre Btaen] appeoach gloudd L
© aduplud i thes maller upd any Oil Compwwy wath 4 strong finencial wsd
tehnaeal Tackup slhoudd be peomitted 1o teke up the work, of luying now product
papalines themsdives insiread of relying it any oflier ageney. The Commities
foel that lndinn Ol Curportticn should be permilied 1o onderto ke 1w jids of
laving new pradoct pipelinss s (e Naveatna statas conferred en the
Coapumatinn will emable it to proparc amd process the pregects o upproval by
Ihemselves and there would Le mrly neion inifaled for leying the produst
pipelimes. Tl ComonHes desire that thes Cuavernmend shold decide this matter

withio three man s (han Le date ol laving gt‘ﬂ-.'i_-:]i'.c;:-::.u_

[Action : binistry of [*airobim]



STAELE LONG TERM POLICY QN EXCISE DLITY ON
&RUDE AND REFIND PETRCOLEUM PRODUCTS

The Committee are of tha opinion that there ahould be a long term pollcy
of tariff protection o that it heips 1o build yp the Indigenous refining capacity.
The Commiltee, therafora, racommend that the duty structura, as proposed in the
recommendations of the Expert Technical Group Repord, may be considared for
Impletrnentation to have a stabia long term tariff palicy on crude ang refined

petraleumn products.

1Action . Ministry of Finatice and Minlstry of Petrolaum)

CUSTOMS DUTY ON PROJECT IMPORTS

Tha Commitlee note that at present no concessional rale of cuatonis duty
is avallable en import made far the purposa of expansion and modemisation of
refineries and aiso for the pipaline projects. Howsaver, the Committos 1ind Ihal
tharg ia concessional rate of 5% duty on project imports in raapect of grossroote
refinery projects. The Commitea recomrmend that the concrssional rate of
import duty should be extandad o Impors N coennection with (efinery
expansion/modernisation and for pipeline projecls.  The Comvnilten slan
recotnmend that there should be complete exemplion from customs duty for
aquipments whan they are impoerted for uss in the {:-ill gaclar plants situatad in tha

~Marth Egst

{Action : Ministry of Financa and Minisiry of Petraleutr)



s

EXCISIE CONCLESSI0N I(.'J'_I!L[:[ INERIGS AN NOIVIT EAST
SECLOI

| The Committes nota that at present -L-.:u.:i.s': refief bos beon granted
on pettoleum products of Mwnaligarh Refinery through a specilic Hotification
by the Government. Tha Cuonunittee find that no such duly relicf hae been given
to the refinerics situnted ot Lighol, Guwahati and Dongnignon, “Tha Commitice
feel that the sume benefit of excise reliel, as has been granted to the Numaligerh
Fefinery, should be extended to the above-mentioned fﬂﬁnﬁriwﬂ in 1he Worh
Last without which il i% felt that they would not be in n posilion 1o compete in
the dercgulated scenerio due ta lower demand, large sonle investmient required
for quality wpgrudation and yield improvement. wnesonomically big LZe el9.
The Cumnuttc: fgel that this 5tcp would, make these relinonus counomically

viable uud wapld help them earn u rensonable return on 1ho nvestment.

[Action : Ministoy of fioance sl Miustry ol Petroleun]

g I, TAX CONCESSLO;

The Comuities note that al] projects in Lhe bydroo-carbon seelor are
capitnl infunsive o nature and involve o long gestelion porioed. In view ol Lhese
faclors, thare iz need tor extending Special Tax Concessions and Tax lohduys
in favour of the new projecls as well ag lop the expansimfmodernisation
projects.  The Comunitiee, thatefore, recammend that the Guweenment should
cousider extending Tax Concessions wllic_h ure available under Scotion B0 IA of
the Insenune Tax Acl, 1961 to major refinery exponsion projects ond also Rir new

i expansion projegts inorespect of pipelines.  The Comauitlee sirongly
resormend thnt 1he Goverwment should wlail 'inlrasirugiore stutas’ 1o relineries

and pipelines in order Lo develop the nativns] economy.

[Action : Ministry of Finnnoe und Miniatry of Pelroleun |



- TQ INDIAN OIL CORPORATION

The Committee note that the Indian Oil Corporation has requested
for the transfer of Government of India equity in 1BP to Indian Oil Corporation.
The Committee further note that the proposal has been made due to synergies
existing in such a proposal. It was explained t'nlthu Committec that Indian Oil
Corporation’s retail network and also retail market share would be strengthened
by acquisition of contrelling interesl in TBP and the 131" also would stand 1o
benefit with assured availability of fuel from Indian Qil Corporation owned
infrastructure. Therefore, the Committee feel that the Government of India
equity in IBP should be transferred to the Indian Oil Corporation and necessary

sleps should be taken immediately in this regard.

[Action : Ministry of Petroleum]

PROCEDURE FOR ALLOTMINT OF PETROL/GAS
AGENCY

_ The Commmittee note that already a cerlain procedure has been laid
down for ailolment of petrol and gas agencies.  The Committee feel that the
enlire process should be reviewed witli a view (o endow it will Lransparency so
that there is an apparent display of fairness and objectivity in the allotments.
The Comniliee also (el thal the Government should consider making
petroleum products available in the open market through any retailer who 15
willing to sell these products. The Committee feel that the Government should
consider aliotting the retail owtlets of general quota on the basis of some
gompetitive bidding lor & certain [ixed o instead of making sclection through
some Sclection Buard 5o that more revenue is carned by the Oil Companices,

[Action : Ministry of Petraleun]



,;lri:.}-‘.l Tl iillﬁu“ "

The Conwtittoe [ee] hat edulicration  in pelrolewn products
continues voabated in VBIOUS parts of the country despite various measures
“taken by the various Ll Companies, Jhere oo alsn pperadic instances of short
dalivery and slort Wsasurament i supplios.. The Commities tpel dwi L
existing Britngements are quitz adequale 1o luke core of Lese problems and
they suggest thal minre stringent measuses should be taken i this repord and
Flving Squades headed by various semior funchonsries ol various il
Companies sssisted by necessary sECuLity persotnel should be deploved 1o

anaure slrct complivnee with Low i Usis matler,

LAeiron ; Ministry of Petroleum)



- ANNEXURE-]

COMMITTEE ON PUBLIC_ UNDERTAKINGS

Tour pregramme of Committer on Poblic Undertaklngs (o Guwahati,
Shillong, Calcatta and Parjeeling from
5" June, 2000 to 12 June, 2000

{Members nuemblied at Gowahati)

Dole & Day  Time

562060
(Mondny)

6.6 2100
(Tuesdoy)

16,2000
(Wednesday)

8.6.2000
(Thuradoy)

1730 hrs.

1930 hrs.

i I

0500 burs.

1430 hrs.

18O hrs.

~ Vivil & Discursion

Discussion wilb the ofTicers of Indien Oil
Corponation

Dhiscussion with the oMcers of Industrial
Drevelopment Bank of India '

Ditcussion with the oMicers of Power
Grid Corporstion

Departure for Shilleng by road

Arriva Shilleng

{Might halt at Shillong)

0900 hrs,

Driscussten wilh the oficers of WEEPCD

Might halt st Shiltong)

Q730 hr.

1030 hry.

1400 hrs.

1600 hrs,

Depanture for Guwshat by rood
Arrival Guw ahstj

Departure for Calculta by 1C-230
Arrival Calcumta .

Discussion with the officers of Garden Reach
Shipbuitders and Engiocers Lid.

(MNight hatt st Calcurta)




P6,2000 - 3500 hm. Ceparnme for Bapdogra by [2-721,
vFriday) ’
|400Tra.  Aurival Dapdopra

1433 k= Lrepeature {or Darjzeling by rosd
. (Apprrs. T51m )

| BH> Ers. Armivel Dergeeling
(dighy bt e Barjecling)

10,6, 2 154K hrs, CHszustion with Ibe pdficer of Andrew Yule
{3olurdoy) _ % Compangy Lad.

IMIghe halt 21 Daryeefingh

L1.6.2000 0500 b Driscussion with the afTicers of Mmool
[Sunday) Hydrozteciric Pewer Corpomalsan

|Slght hal] es Darfetling}

126, 2040 0300 ks Ueparture for Hagdopm by read
(Mooday) _
11350 hrs. Armival Bagdogra -
Deparnare For Calcuims by 1C-722
L4141 hry. Aurivad Calcuita

L&D hrs. Criscutaison with 1be aff5eers of EBP Ca. Ll

DISPERSAL



ANNEXURE |}

COMPOSITION OF THE COMMITTEE ON PUBLIC
UNDERTAKINGS WHICH VISITED GUWAHATI, SHILLONG,

CALCUTTA AND DARJEELING

FROM 5™ JUNE, 2000 to 12™ JUNE, 2000

8.NO. | NAME Date of Joining | Date of laaving
1. Prof. Vijay Kumar Malhotra, | 5.6.2000 13.8.2000
Chaiman Guwahali Calcuta
2 Shri Prasanna Acharya 562000 12.6.2000
Guwahati Calcutia
a Shri Sudlp Bandyopadhyay | 06.6.2000 08.6.2000
Guwahati Calcutta
12.08.2000 12.06.2000
Calcutta Galautta
4, ShriSurinder Shigh Barwala | 5.6.2000 13.8.2000
Guwahati Calcutia
5. Shri R L Bhatia 5.8.2000 B.8.2000
Guwahati - Calcutta
8. Shri Shivraj Singh Chauhan | 5.6.2000 13.6.2000
Guwahati Calcutta
7. Ma_.Gen.(Retd)BC 5.8.2000 9.6.2000
Khanduri Guwahati Calcutta
8. Shri K E Krishnamurthy 8.68.2000 12.68.2000
Calcutta Caloutta
9, Shri Dharam Raj Singh 5.8.2000 12.6.2000
Palel Guwahati Calcutta
10. Shel R P Rudy 5.6.2000 7 .8.2000
Guwahati Shillong
8.6.2000 11.8.2000
Darjeeling Darjesling
1. Shri Tarit Baran Topdar 5.6.2000 B.6.2000
Guwahati Calcutts .
12.8.2000 J13.6.2000
Calcutia Calcutia
12. Shri Davendra Prasad 8.6.2000 13.6.2000
Yaday Calecutta Calcutia
13. Shrl Jiban Roy 5.8.2000 7.8.2000
Guwahati Guwahati
£.6.2000 11.8.2000
Darjealing Darjgsling




4. | 5mt, Ambika Soni 8.6 2000 55,2000
] _ Giuwahiatl Caloutia
15, Shil Ranjan Prasad Yadav | 5.8.200D 12.8.2000
) _ Guwahati Calcutta
16. Bhri K, Kalavankata Rao 8.6.2000 12.68.2000
| Calcutta Calcutta
17. Shri B P Singhal B.6.2000 13.6.2000
) . Caloutta Caleuttda
18. Shri Satish Chandma 8.5.2000 11.6.20040
Sitaram Pradhan Calcutta Crafesling ,
BEGRETARIAT
1. Shii 3 Bal Shakar, Diractor
2. Shrl Raj Kumar, Under Secy



ANNEXURE- Il

LIST OF OFFICIALS OF INDIAN OIL CORPORATION LTD. WHO WERE PRESENT

DURING DISCUSSION WITH THE COMMITTEE ON PUBLIC UNDERTAKINGS AT

10,
11.
12
13,
14.
18.

SH.M. A PATHAN

SH. A K. ARORA

SH O N. MARWAH

BH. ARLIN MITRA

BH. A M. DAS

SH. V. K. CHAUDHARY
SH. B D GHOSH

SH. M. N. KHAN

54 J. K. PURI

EH M S KUMAR

EH. 8, CHAKRABORATHY
8H. S. V. NARASIMHAN
5H. 8. R. CHQUDHARY
SH. N. G. KANNAN

SH. J. K NOBIS

GUYWAHAT! ON 5.6.2000

CHAIRMAN

DIRECTQR (REFINERIES)
DIRECTOR (MKTG)

EXECUTIVE DIRECTOR (HR)
EXECUTIVE DIREGTOR (ACD)
EXECUTIVE DIRECTOR (LPG) HO
OFFCTG EXECUTIVE DIR (EASTERN REGION)
GM (COORDINATION}

GM (IT) CO

GM (GUWAHATI REFINERY)

GM [EASTERMN REGION PIPELINE)
CSM {FINANCE)

GM {PJ)

GM (MKTG/OPERATIONS)

GM (A&W) REF HQ,



